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MINISTRY OF POWER

RESOLUTION

New Delhi, the 8th July, 2011

F.No.23/2/2005-R&R(V01.V1rln this Ministry’s Resolution F.No.

.23/2/2005—R&R(V01.HI) dated 6‘h January, 2006 published in the Gazette of

India (Extraordinary), Part 1, Section 1, notifying the Tariff Policy under the

provisions of Section 3 of the Electricity Act, 2003, which was subsequently
amenM vide Resolution dated 31St March, 2008 and Resolution dated 22nd
January, 2011 the following amendment are hereby made:



[WI—W1] wfimmmqrm

The following provisions willreplace the proviso para ofpara 5.1:

Provided that a developer, ofa hydroelectric project, would have the option of

getting the tariff determined by the appropriate Commission on the basis of

performance based cost of service regulations if the following conditions are

fulfilled:

The following provisions will replace the sub para (c) ofpara 51:

c) Concurrence of CEA (if required under Section 8 of the Act), financial

closure, award of work and long term Power Purchase Agreement (PPA) (of
more than 35 Years) of the capacity specified in (d) below with distribution

licensees are completed by 31.12.2015.

The following provisions will replace sub para (6) and (7) ofpara 7.1:

7.1(6) Investment by transmission developer including CTU/STUs

would be invited through competitive bids. The Central Government has

already issued tariff based competitive bidding guidelines for transmission

service vide Gazette Notification dated 13lh April, 2006.

The tariffof the projects to be developed by CTU/STU after the period of five

years or when the Regulatory Commission is satisfied that the situation is

right to introduce such competition (as referred to in clause 5.1) would also be

determined on the basis of competitive bidding.
,

However, in the following cases the exemptions from competitive bidding
route may be adopted:

(i) First two experimental works for 1200 KV HVDC line.

(ii)Works required to be done to cater to an urgent situation or which are

required in a compressed time schedule by CTU/STUs as decided by the

Central Government on a case to case basis.

(iii) The intra-state transmission projects by STUs will be exempted from

competitive bidding route for further 2 years beyond 6.1.2011.

7.1(7) Afier coming into effect of the CERC Regulation on

fi'amework for the inter-State transmission, a similar approach should be

implemented by SERCs in next two years for the intra-State transmission,

duly considering factors like voltage, distance, direction and quantum of flow.

2. These provisions shall come into force with effect from 6.1.11
ASHOK LAVASA, Add]. Secy.
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